
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 21/08/2026

(2020) 03 CHH CK 0123

In the Chhattisgarh High Court

Case No : Criminal Miscellaneous Petition (CRMP) No. 573 Of 2020

State Of Chhattisgarh APPELLANT

Vs

Parasram Uraon RESPONDENT

Date of Decision : 06-03-2020

Acts Referred:
Indian Penal Code, 1860 — Section 436

Citation : (2020) 03 CHH CK 0123

Hon'ble Judges : Prashant Kumar Mishra, J;Gautam Chourdiya, J

Bench : Division Bench

Advocate : Neeraj Mehta

Final Decision : Dismissed

Judgement

@JUDGMENT-JUDGMENT

Prashant Kumar Mishra, J

1. On due consideration delay of 06 days in filing of the Cr.M.P. is condoned.
Accordingly, I.A. No.01/2020, for condonation of delay is allowed.

2. The trial Court has acquitted the accused of the charge under Section 436 of
the IPC.

3. Accused allegedly committed mischief by setting ablaze the shop belonging to
PW-6 Budhar Lodhi, however, the said CRMP No. 573 of 2020 witness has turned
hostile and has not supported the case of the prosecution. Even Rakesh Yadav
PW-1 who has informed PW-6 Budhar Lodhi about the incident has not supported
the case of prosecution.

4. No case for grant of leave to appeal is made out.

5. Accordingly, the Cr.M.P. deserves to be and is hereby dismissed.
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